NATIONAL COMPANY LAW TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

C.P NO. 112(ND)/2012
CA NO.

CORAM: PRESENT: CHIEF JUSTICE M. M. KUMAR

Hon ble President

SH. 5. K. MOHAPATRA
Hon’ble Member (1)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 03.08.2016

NAME OF THE COMPANY: Rupak Gupta & Anr.

Vis.
M/s. Banaras House Pvt. Lid.,

SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956 and 241/242 of the

Companies Act 2013.
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Order

Additional copies of the paper books in CP 112(ND)/2012 and CP 37(ND)/2015 have
not been filed.

Learned counsel for the petitioner states that the needful shall be done within two

weeks. Additionally the file in respect of CP 37/ND/2015 has been mistakenly sent to Allahabad
bench and the court has already requisitioned the same.
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Pleadings be completed in CP 37(ND)/2015 by giving advance copy of replies and
rejoinder to the counsel opposite within four weeks.

Accordingly the hearing is deferred to 7.9.2016

(CHIEF JUSTICE M.M. KUMAR)
PRESIDENT

(S.K. Mﬂm

MEMBER (T)

(ALK Arora)
3.8.2016



